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Amendment to Criminal procedure 
Code for releasing of prisoners 

serving life sentence 

1256, SHRl V. S. VlJAYARAGHA-
VAN: Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) whether Government had 
amended the Criminal Procedure 
Code in 1978 with a view to releasing 
the prisoners serving life sentence 
after 14 years; 

(b) whether the same concession 
will be avails hIe to the prisoners sen-
tenced prior to 1978; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN 
Tl-IE lVIINJSTny OF HOME AFF-
AIRS (SHUI P. VENKATASUB-
BAIAH): (a) to (c) Section 433A 
Pft ,vid L;1,f; that not .... vitll';:;tanriing an~r

thing (ontaiuC'\l in s(lction 4:J~, ,dleJ'e 
a spnten(,c of ilnpl iS0111TICnt for life 
js h11POS'-'O nn corn?lctinn of n ppY'c;on 
for an offr'I1C(' fo1' v;;l)ich death is 
one of the punishnlcnt provided by 
law, or where a sentf'llC'e of death 
imposed on a perSOl1 has ueen (,Oln-
muted under sed ion 433 into one of 
impnsonn1cnt for life, such person 
shall not be released from prison 
unless he had s('l'ved at least four-
teen years of imprisonlnent was in-
serted in the Code of Criminal Pro-
cedure by the Code of Criminal 
Procedure (Amendment) Act, 1978 
(45 of 1978), which came into force 
with effect from 18th December, 
1978. 
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The provision places restrictions 
on the powers of the State Govern-
ment to release specified categories 
of prisoners undergoing life impri-
sonment. The Supreme Court in its 
recent judgment pronounced on 11th 
November, 1980 in Maru Ram etc. 
etc. 'l,erSUs Union of India and An-
other has inter-alia held that the 
provision is prospective in effect, i.e., 
the mandatory minimum of 14 years' 
actual imprisonnment will not ope-
rate against those whose cases were 
decided by the trial court before the 
18th of December, 1978, when Sec-
tion 433A ean'le into force. 

Maruti Ltd. 

1257. SHRI SUDHffi GIRl: WIll 
the Minister of INDUSTRY be pleas-
ed to lay a statement showing: 

(a) the number 01. the employees 
working in the Maruti Ltd. just be-
fore the company was taken over by 
the Central Government; 

(b) the number of vehicles pro-
duced SO far by the Maruti Ltd.; 

(C) tot'Cll amount of money paid to 
help the Maruh Ltd. by the Central 
Gove.i.'nment before it was taken 
over; and 

(d) the names of the shareholders 
of the company who would get the 
compensatlon In terms of the Maruti 
Ltd. ( Acquisitlon and Transfer of 
Undertakings) Ordinance, 1980? 

THE MINISTER OF STATE IN 
THE MT"'TISTRY OF INDUSTRY 
(SHRI CHARANJIT CHANANA): 
(a) As reported by the OfficIal Li-
quidator, 27 pel sons 'W(:lrc employed 
'wIth the Maruti Llmit~d on the date 
of its take over by the Central Gov-
erl1ment. 

(b) Ac('ordlng to the information 
furnished by MIS. Maruti Limited 
in May, 1976, the manufacture. of 
cars had commenced at the rate of 
about 15/20 carS per montb ~tb 
effect from 7th July, 1975. 
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(e) No payment was made by the 
Central Government to help l\taruti 
Limited before its take-over on 
13-10-BO. 

(d) The Marutl Limited (Acqui-
sition and Transfer of Undertakings) 
Ordinance, 1980 does not specifically 
provide for compensation to the 
shareholders. 

Ofe~ by Paldstam alul 
BaacladMh NatieDa)s 

1258. SHRI L. S. TUR: 
SHRI AMARSINH 

RATHAWA: 
SHRI B. V. DESAI: 

Will the Minister of HOME AFF-
AIRS be pleased to state: 

(a) whether it is a tact that many 
Pakistani Nationals end Bangladesh 
Nationals are overstaying in Delhi 
and other parts of country; and 

(b) if so, the number thereof and 
the reasons for not asking them to 
leave the country? 

THE MINISTER OF STATE IN THE 
MI~ISTnY OF HOME AFFAIRS 
(SHRI YOGENDRA MAKWANA)' (a) 
and (h) Information IS beIng collect-
ed and \\'ill be laid on the Table of 
the HOllse 

Increase of IPS Cadre Strenrth in 
Andhra Pradesh 

1259. SHRI P RA.JAGOPAL 
N AIDtJ: Wlll the Mini"ter of HOME 
AFF AIRS be pleased to state: 

(a) whether there is any represen-
tation to the Government this year to 
increase IPS cadre strength in Andhra 
Pradesh· and , 

(b) if so, the action taken thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME An'AIRS 
(SHRI YOGEND:RA MAKWANA)= 
(a) and (b) No such request has been 




